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taken and a copy of the letter to the Delhi 
Police was also sent to me. But even after 
that not only no change took Alace but I had 
to face even worse humiliation right at New 
Delhi Station. 

Delhi is the Capital of India whe.re daily 
pe9ple from all parts of the country a,nd also 
from al?road c.o01C. If an M.P. could be 
insulted and harassed in this way, what 
about the, common people? It may be a 
sma)] thing but it bites all right and I de-
IP.and immediate action to set the matter 
rj~t. 

SHRr P.K. KODIYAN (Adoor): Even 
near about Parliament House the taxi-
wa~lahs are refusing to come. 

SHRI A.K. ROY: The Home Ministry 
has failed to tackle this problem. Would 
the Defence Ministry take some steps ? 

MR. CHAIRMAN: It will be passed on 
to the Home Ministry. 

15'J6 hr • 

CANTONMENTS (AMENDMENT) 
BILL-Contd. 

MR. CHAIRMAN: The House wm now 
take up iUl'ther consideration of the Canton-
ments (Amendment) BiU. Shri K.P. Singh 
Deo will continue his speech. 

THE MINISTER OF ST ~1iB IN THE 
MINISTRY OF DEFENCE (SHRI K.P. 
SINGH DEO): Sir, when I was last on my 
leg ,I was mentioning why it is not nece-
ssary to refer thi Bill to a Joint Committee. 
One of the decisions tbe Government have 
t ~ is that a.Jter 1962 t er s' n be no 
more new caQtonment but only military 
stations and, secondly, there will be exicision 
of the civil areas, to be merged with any 
viable rou 'cipality, provided the State 
Government agrees to it. I am mentioning it 
because it has happened in the recent past that 
~ ougb from the Defence Mini try we would 
bay Ii ed to xcjse certain civil a rea from 
the cantonment, from the Meerut and other 
canto ment , the t t Gov erunent have 
not aJIe d to it. Sir, th 

who have been demanding tbat the muni~i. 
pal rights should be given to th civil areas. 
may like to get their State Government to 
agree to take those civiJ areas all m rge 
them with the adjoining municipality SQ th t 
the so-called democrati ation and the muni-
cipal rights can be enjoyed by th poop I 
living there. 

Then it was stated tha t some of the services 
in the cantonments were not upto the stan-
dard. Then a question was asked as to what 
is the source of revenue, what is the source 
of taxation, whether Parliament was doing 
something illegal by granting them aid out of 
nowhere, because it is not mentioned in the 
Defence Services estimate. I would like to 
say that the ordinary as well a'i pecial grants 
in aid come under Demand No. 19, Major 
Head No. 269, Minor Head No. ll-B, 
MiscelJaneous K , under the Heading 'Grants 
in Aid". This is given to such cantonment~ 
as are unable to maintain a suitable standard 
of municipal administration with the income 
derived from local taxation. The four main 
items of services convered by It are water 
supply, conservancy, medical and public 
health and miscellaneous. 

A question was asked about the Special 
Grants in Aid sanction d to the maj r can-
tonments for the last thre year. It . 
mostly for water upply. 1n 1980- 1 this 
special aid wa given to the cantorun t at 
Barrackpore, Wellington, ategarb, 
jahanpur and Aurangabad, to the tune of 
Rs. 90,74,225. 1981-82, Ahmed blid, AIJaha-
bad, Ambala, atehg rh, Jabalpur, J 
Me rut, Rourkee, amountin to 
1,15;48,975 ; 1982-83, Agra nd e under b 
tog ther com s to R . 80 1 khs. In 
der bad specially it was Rs. 8,11 ,000. 

This is the poHcy of tb Gov ro 
has been 81 0 endor eel by tb 
Committee of 1983, whi h has 
by many of the hon, Mem r 
Mr. Am 1 alta Mr. ty ar y 
and oth r Members j ludin yours If. 

to 5 years, nd 
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functions, that is, of health, education and 
sanitation which were being sought to be 
made di cretionary. In deference to the wishes 
of the Members, specially the impassioned 
plea by Members, Shri Hari b Rawat, and 
the di tinguished soldier, Major General 
Sparrow, M.V.C.-Bar, Acharya Bhagwan 
Dev, Mr. Bahuguna as well as Mr. Satya-
narayan Rao, the Government would wel-
come these two suggestion and we bow to 
the wishes of the House on these two items, 
that is, five-year term for the Vice-President 
and the obligatory functions of health, 
education and sanitation are to remain. 

The fifth point which was made by a 
majority of Member i the land use policy. 
They said, we have no land use p~licy and 
all that. But the fact is that with the geo-
political and geo-strategic envjronmen~ as is 
developing, the armed forces need every 
square inch of land which belong to the 
Ministry of Defence and therefore, we would 
like to utili e this land there are no two 
opinions about the utilisation for any other 
purposes. 

A for the questi n of converting the old 
grant into freehold, the Government has 
recently taken a deci ion that whenever such 
conversion take place the market rate would 
be payable. 

Another very important pint that was 
made by many hon. Members, more parti-
cularly by Shri Virdhi h nder Jain, Shri 
Satyanarayan R 0, nnd Shri Bahuguna was 
reg rding ecology and cantonment being a 
mod I and that we hould have Masterplans. 
Th ceol gy, environment and the canton-
m nt being a mod 1 for any municipality is 
n t omething which we ar thinking of 
tod y, but cantonments are one of the few 
pI c apart from orne of the well-kept 
fore t r erves and pre erve where the 

ological balance ha b n maintained and 
tho armed forces living in th cant nments 

have pI n for afforc tation and planta-
tion and we are al 0 trying to include it in 
th training heduJe where the nviron-
m ntal peel al 0 a part of the curricu-
lum r tr inin . 

15.23 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

You will be happy to know that the asssu-
ranee given by our hon. Prime Minister on 
the floor of this very House was to have 
ecological balances. Task Forces had been 
raised for the Shivaliks, we are also explo-
ring the fact whether we can also raise 
similar ones in Jammu and Kashmir, in 
Himachal, in Rajasthan and other parts of 
the country lik.e North-eastern sector and the 
Southern tip of the Indian sub-continent 
where ecological disturbances are occurring. 
This is a welcome idea of having a rna ter 
plan. We shall definitely give our considered 
thought and opinion on this. 

I have answered most of the general points 
which have been made by the hon. Members 
in which they had serious doubts about the 
Bill. 

Now I would like to give some of the 
individual points which have been made by 
the hon. Members. 

I have answered all the points rai ed by 
Shri Amal Datta including the one which he 
asked from where we are finding the fund. 
I have sa:d from the Defence Services esti-
mates. 

I have answered Shri Harish Rawat's 
points. 

I have answered Aeharya Bhagwan Dev 
point individually and also in general. 

ammt ~t,q ,.., n (arGf1t,): it Jfr~ 
~ ~Cfi GfTa- \ifT;pfT =qT~ I f~~r if \if) ~rIT
qf~r ctl=q"fl" ~ c:r~t ~ ~&TT ;rr?fT~lf ctT 
~r;; ~ f~f{Cflr Cfl)~ ~lf)~ ;;~T ~ I ~~ 

~~a- if ~~ anq~ ~~ ~T I ~t en: ~ !.TVTT-
fl";; ~~ ~ftnln: Cflm ~-~efT ~r\1"lf, 

W'Rfrn ~fl" aiR fcn;m srmtR" I GT Rim' 
~;rT~ CflT CfiTt \;qlfl1T ~r ~ \;~ ~S' if 
arftf IflIT ~ ~ ~ ? 
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SHRI K.P. SINGH DBO: At tbe risk 
of repetition, I would once again mention, 
[ said that the manner in which geo-political 
and geo-strategic situation is developing, the 
Ministry of Defence will not only need each 
and every square centimeter of land but 
may have to acquire even more land. So, I 
th'nk, he understands the implied meaning 
of that. 

I come to the points made by our dis-
tinguished soldier Parliamentarian General 
Sparrow. I am accepting the two points 
i.e. of the Vice President-5 years and the 
obHgatory functions. 

Shri Bahuguna made some very significant 
points. In fact he gave a back handed 
compliment to the cantonments and to the 
concept of cantOl"ment. He raised a few 
questions. One was about Dehra Dun 
wat~r sup'ply. - Dehra Dun is a Class I can-
tonment 'With a' population of 25,000 which 
is split into 10 ki lometres apart. One is 
Prem Nagar Camp which has a population 
of 6,000. H..ere the water supply position is 
satisfactory. The second is Garidakra Area. 
The population is 20,000. Here water scar-
city was felt in certain localities and not in 
the whole locality. The Cantonment Board 
has formulated water supply scheme invol-
ving sinking of tube wells estimated at 
a cost of Rs. 18 lakhs. The work has been 
entrusted to U.PJ.N. Nigam and Lhe amount 
of Rs. 3.5 lakhs has already been provided. 

The second quest ion was regarding ~be 

bridge over Narkotiya Nala in Bareilly Can~ 
tonment. Before that Smt. Begum Abida, 
Member of Parliament from Bareilly, has 
also been pressing the Government and the 
Goverrtment has decided' to take this bridge 
up. Although it docs not serve the canton-
ment population but it connects Sadar 
Bazar. During financial year 1983·84 it 
will be taken up. 

gardin sut'pJu land in Allahabad Can-
tonment an hon. Member raised the que -
tio of allotment of land to the Scheduled 
Ca te. This is done for five year at a time 
after taking the p rmi sion through the 1 at 
Zila Sainik Board and Defence authoritie 
through the State Government . 

Tbi i dono for flv y ars at 
~ 

tr tch 

because we do need the land and it is for 
Defence Ministry. 

Shri Jai Ram Verma referred to the reU· 
giou city of Ayodhya known as Faizabad 
Cantonment. 

Regarding Guptar Ghat it is not yet the 
respon ibility of the Cantonment Board. T e 
State Government has not tran ferred it to 
us. The moment it is transferred to th 
Cantonment Board, the Cantonment Board 
will start looking after it. 

Then, it W .1 S nice on knowing that the 
CPI Member, Shrimati Geeta Mukherjee 
was pleading for a KaJi Bari and a religious 
institution. 

SHRJMATI G ETA MUKHERJEE 
(Panskura): Social institution. 

SHRI K.P. SINGH DBO: Whatever it 
is- social or religious. Thi wa also refer-
red to by the hon. Minister for Communi-
cations, Shri V. N. Gadgil. There is a 
controver.sy between the trust and another 
body. We are waiting £ r the court to 
decide who the real body is before we c n 
take a final decision on that. 

Shr; Nandi YeJ1iah had referred to celtai 
thing in the Secuoderabad antonm n1 a d 
he also referred to the vjsjt of timat 
Committee to that area. hat portion of 
the ro d still belong to the Nati 1 
way and unfoItunat.ely neither t 
P.W.D. nor the National Highway ba been 
looking after the maintenance. Once i i 
transferred to the Cantonment Board by h 
Ministry of Shipping and Transport the 
Cantonment Board can look int th m in-
tenance a peets of it. 

Then, Shri Daga has made a lot of [ r-
reaching uggestion which have no relevan 
to this Bill ecause it is not a municip lity 
Therefore, I need not an wer any of th ro 

hri Satyanarayan Rao also mention the 
report of the stjmate ommittee :nd v ry 
copiously qu t d from it in u 0 t of t 
principle enunciated in the ill. 
Shri Virdhi Chander Jain ha 
om of the ar as io J .. ,'~~ .... , 

Bhan referr d to ome pI 
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taken by the Ministry of Defence in Kota. 
In- this regard, I would like to say that 
nothing has been paid so far. The Rajasthan 
Government has been trying to fix the rent 
for this. Once the Rajasthan Government 
finalises it, we will be in a position to 
decide on that. 

I would like to conclude by saying that 
the Cantonments are no more the legacy of 
the British. Neither are they pockets of 
British influence nor the British way of life. 
In fact, they are now the oasis where secu-
larism, patriotism, sense of duty and 
nationalism exist of the highest order. I 
would like to quote a statement made by the 
hon. Minister of Defence when he visited 
Kota recently : 

"At a time when indiscipline and 
obscurantist forces are raising their 
ugly head in different parts of the 
country, our Armed Forces are shin-
ing examples of cooperation and 
harmony to our people." 

Therefore, I would like to appeal to the 
hon. Members to withdraw the amendments 
with the proviso that the Government would 
accept the amendments moved by hon. 
General Sparrow and Shri Harish Rawat-
No. 72 and no. 70; 93 to 97 and 82-87, and 
also those moved by Shri G .L. Dogra and 
Shri Hari Krishna Shastri. 

I move that the Cantonment (Amendment) 
Bill be taken into consideration. 

MR. DEPUTY-SPEAKER: The ques-
tion is : 

UThat the Bill further to amend the 
Cantonments Act, 1924, be taken jnto 
consideration." 

The motion was adopted. 

MR. DEPUTY-SPEAKER: The House 
wnI now take up clause-by-clause considera-
tion of the Bill. 

Clau 2-Shri Mool Chand Daga-Not 
present. 

Tb qu ti n . 

"That Clause 2 stand part of the 
Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

MR. DEPUTY-SPEAKER: The question 
is : 

"That Clauses 3 to 5 stand part of the 
Bill." 

The motion was adopted. 

Clauses 3 to 5 were added to the Bill. 

MR. DEPUTY -SPEAKER: Clause 6. Shri 
Suraj Bhan-not present. 

The question is : 

"That Clause 6 stand part of the Bill." 

The motion was adopted. 

Clause 6 was added to the Bill. 
Clause 7 was added to the Bill. 

Clause 8-AMENDMENT OF SECTION 15 

SHRI ANANDA PATHAK (Darjeeling) : 
Sir, 1 beg to move: 

Page 4:-

after line 261 insert-

'(c) after sub-section (5), the following 
sub-section shalt be inserted, namely :-

U(6) The Board shall pay to elec~ed 
member such honorarium or other 
allowances as may be prescribed by 
rules made by the Central Government 
in consultation with the Board." , (102) 

The Board members should be paid hono-
rarium or remuneration so that they can 
function effectively and there wiU be better 
relations between the defence personnel and 
civilian popuJation. 

SHRI K.P. SINGH DEO: The intention 
is to provide opportunitie for public minded 
nd public spirited people to d dicate them· 
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selves in the service of the community. Most 
of the cantonments a:.-e running with the 
grants given by the Central Government. 
They do not have any income of their own. 
Therefore, it is not acceptable. 

MR. DEPUTY-SPEAKER: 1 now put 
Amendment No. 102 moved by Shri Ananda 
Pathak to Clause 8 to the vote of the House. 

The Amendment No. 102 was put and 
negatived. 

MR. DEPUTY·SPEAKER : The question 
is : 

"That Clause 8 stand part of the 
Bill." 

The motion was adopted. 

Clause 8 was added to the Bill. 
Clause 9 was added to the Bill. 

Clause TO-AMENDMENT OF SEC· 
TION 17. 

SHRI ANANDA PATHAK: Sir, J beg 
to move: 

Page 4, line 38,-

lifter "vacant" insert-

"and fresh elections shall be ordered". 
( 103) 

Page 4,-

after line 38, inserl-

'(aa) in sub-section (2), for the words 
"by nomination by the Central Go-
vernment after consultation with the 
Officer Commanding-in-Chief, the 
Command" the words "by the Presi-
dent of the Board in consultation with 
the Central Government" shall be 
substituted;' (104) 

I want that fre h elections should be or-
dered. For thi purpo e, I have given the 
amendment. 

SHRJ K.P. SINGH DO: The provi ion 
of tilling up of the vacancy i already pro-

vided in Section 17 (2) of the principal Act 
to which no amendment is being propo 
So, it cannot be accepted. 

MR. DEPUTY-SPEAKER: I put Amend-
ment Nos. 103 and 104 mo ed by Shri 
Ananda Pathak to Clause 10 to vote. 

Amendments Nos. 103 and 104 were put 
and negatived. 

MR. DEPUTY ~SPEAKER : The question 
is : 

"That Clause 10 stand part of the 
Bil1." 

• 
The motion was adopted. 

Clause 10 was added to the Bill. 
Clauses 11 to 13 were added to the Bill. 

Clause 14-AMENDMENT OF SEC-
TION 21 

SHRI R.S. SPARROW (JuJ)undur): Sir, 
I beg to move : 

Page 6, line 15,-

for "two years and six month " subs-
titute-
"five years" (92) 

All I have to say is that I thank the hOD. 
Minister for seeing the point and having 
announced that he is accepting it. I thank 
him for that. 

Amendment Made 

Page 6, line 15,-

for "two years and six month It ubs-
litule 
"five years". (92) 

(Shri R.S. Sparrow> 

MR. D~PUTY-SPEAKER : The q ti n 
is : 

CCThat Clause 14, a amended, t od 
part of tbe BilJ." 

The motion was adopted. 
Clau 14, a am nded, wa atlded to 

the Bill. 
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Clause 15 was added to the Bill. 

e/aufle 16 was added to the Bill. 

Clause 17 was added to the Bill. 
e/au e 18 was added to the Bill. 

Clauses 19 to 24 were added to the Bil/. 

Clauses 25 to 27 were added fo the Bill. 

Clause~ 28 10 34 were added to the Bill. 

Clause 35 was added to the Bill. 

Clauses 36 to 40 were added 10 the 
Bill. 

,Clauses 41 and 42 were added fa the 
Bill . 

• 
Clause 43-AMENDMENT OF SEC-

TION 66. 

SHRI ANANDA PATHAK: I beg to 
move: 

Page 14,-omillines 47 and 48. (l05) 

I find that the Executive Officer has been 
given unfettered powers. I would like that 
the officer should not be given those powers. 
It is a waste on the Boa rd. 

ART K.P. SINGH DEO: SiNce this is 
purely a routine administrative function, it 
can be discharged hy the Executive Officer 
and the Board need not be encumbered. 
That is Why this provisi n has been brought 
in. Therefore, the amendment of the hon. 
Member ecking to maintain the status quo 
cannot be accepted. 

MR. D PUTY~SPEAKER: 1 shall now 
put Amendment No. 105 to Clause 43 
moved by Shri Anand Pathak to the vote of 
the Hou e. 

Amendment No. 105 was put and 
negatived. 

MR. DEPUTY -SP .. AK R : The question 

"That Clau e 43 stand part of the 
ill" 

The motioll was adopted. 

Clau e 4. wa added 10 lire /Jill. 
lOll e 44 was added 10 th Bill. 

MR. DEPUTY-SPEAKER: Clause 45, 
Mr. Ananda Pathak ... 

SHRI ANANDA PATHAK: I am not 
moving. 

MR. DEPUTY-SPBAKER : The question 
is : 

"That Clause 45 stand part of the 
Bill. " 

The motion was adopted. 

Clause 45 was added to the }Jill. 

Clauses 46 10 51 were added to the Bill. 

Clauses 52 and 53 were ~ added to the 
Bill. 

Clauses 54 and 55 were added to the 
Bill. 

Clauses 6 to 58 ':'were added to the 
Bill. 

Clause 59 was added to the Bill. 

Clauses n() to I)" were added to the 
Bill. 

Clauses 63 to 66 were added to the 
Bill. 

Clauses 67 10 69 were added to the 
Bill. 

MR. D EPUTY-SPEAKER: Clause 70. 
Shri Ramavatar Shastri-not present. 

Shri Vijay Kumar Yadav-not present. 
Shri Suraj Bhan- not present. 

Clause 71-there are no amendments. 

So I will put both the clau es together. 

The question i : 

"That clauses 70 and 71 stand part of 
the Bill." 

Ti,e motion was adopted. 

Clauses 70 and 71 were added 10 the 
11il/. f1 

Clause 72 wa added to the Bill. 

lau (> 73 was added to the Bill. 
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,CIQllse 74-AMENDME ~ OF 
SECTION 116 

MR. EPUTY-SPEAK:~R: ,Shri G.L. 
Dogra-not present. 

Shri Hari Krishna ShastEi-not present. 

SHRI R.S. SPARROW: Sir, I beg to 
move. 

Page 20,-

omit line 25 (93) 

Page 20, line 26,-

lor "(d)" substitute "(c)" (94) 

Page 20, line 28,-

for "(e)" substitute "(d)" (95) 

SHRI K.P. SINGH DBO: We accept 
these amendments. These are the obligatory 
functions of health, sanitation and education 
which were being sought to be put in the 
discretionary list. We accept the amendments 
that they should remain a-s obJigatory func-
tions. 

MR. DEPUTY SPEA KBR : The question 
is : 

Page 20.-

om;f line 25 (93) 

Page 20, line 26,-

lor "(d)" substitute H(C)" (94) 

Page 20, line, 28.-

for "(e)" substitute "(d)" (95) 

The motion was adopted. 

'MIt. DEPUtY-BAKER : The question 
is : 

"Tbat clause 74. as am rltieH, t n part 
of the Bill." 

The motfon WQS adbpted. 

Clause 14. as amended, waS }Qmrzeu 
the Bill. 

Clause 75-AMENDMENT OF 
SECTION 117 

MR. DEPUTY -SPEl"!III"''' . .u~ 
Dogra-not present. 

Sbri .L. 

Shri Hari 'Kri hoa Sha tri"'"""not .p . nt. 

Shri R.S. Sparrow. 

SHRI R.S. SPARROW: I beg to move: 

Page 20,-

omlt'lines 33 to 35 (96) 

Page 20. line 36,-

for "(b)" substitute "(ar' (97) 

Page 20, line 39,--

for "(0)" sufls'ittlte "(0)" ,( ) 

Page 21, line 1,-

for "(d)" substitute U(c)" 

SHRI R. VENKATARAMAN: The 
are cousequential amendments. 

MR. DEPUTY-SPEAKER: Sbri Mo 1 
Chand Daga-not present. 

SHRI K.P. SINGH DEO: Since the e 
are con equerttiai amendmen ma in the 
Bill transferring some of the obligatory fun-
ction to the (Uscr ti hary Ii t we a~ept the 
amendments. 

MR. DEPUTY-SP 
is : 

Page 20,-

omit lin 33 to 35 (96) 

Pag 20, line 36,-

lor "(b) substitute "(a)" (97) 
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for "(c)" substitute "(b)" (98) 

Page 21, Hne 1,-

for "(d)" substitute "(c)" (99) 

The motion was adopted. 

MR. DEPUTY-SPEAKER: The question 
is : 

"That clause 75, as amended, stand part 
of the Bill." 

The motion was adopted. 

Clause 75, as amended, was added to 
the Bill. 

Clause 76 to 86 were added to the 
Bill. 

Clauses 87 to 90 were added to the Bill. 

MR. DEPUTY-SPEAKER : The quest jon 
is : 

"That Clauses. 91 and 92 stand part of the 
Bill ." 

The motion was adopted. 

Clauses 91 and 92 were added to the 
Bill. 

MR. DEPUTY-SPEAKER: The question 
is : 

"That Clause 93 stand part of the Bill". 

The motion was adopted. 

Clause 93 was added to the Bill. 

MR. DEPUTY -SP AK R: There is no 
amendment to Clause 94. 

The question is : 

"That Clau e 94 stand part of the Bill". 

The motion was adopted. 

Clause 95 was added to the Bill. 

MR. DEPUTY -SPEA R: Tb qu tion 

"That Clause 95 stand part of the Bill". 

The motion was adopted. 

Clause 95 was added to the Bill. 

MR. DEPUTY-SPEAKER: There is no 
amendment to Clause 96. 

The question is : 

"That Clause 96 stand part of the Bill". 

The motion was adopted. 

Clause 96 was added to the Bill. 

MR. DEPUTY-SPEAKER: The question 
is : 

"That Clauses 97. 98 and 99 stand part of 
the Bill." 

The motion was adopted. 

Clauses 97. 98 and 99 were added to 
the Bill. 

MR. DEPUTY -SPEAKER: There are 
amendments to Clause 100. Shri Ramavatar 
Shastri and Shri Vijay Kumar Yadav are not 
present. Shri Pathak. 

SHRI ANANDA PATHAK: I am not 
moving my amendment No. 111. 

MR. DEPUTY-SPEAKER: Shri Daga 
and Shri Suraj Bhan are not present. I shall 
put Clause 100. 

The question is : 

"That Clause 100 stand part of the Bill"'. 

The motion was adopted. 

Clause 100 was added to the Bill. 

MR. DEPUTY-SPEAKER: There are 
amendments to Clau e 101. Shri Ananda 
Pathak is not moving while the others are 
absent. I shall put Clause 101. 

The question i : 

UThat Clau 101 stand part of the Bill." 
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The motion was adopted. 

Clause 101 was added to the Bill. 

MR. DEPUTY-SPEAKER : The question 
is : 

"That Clause 102 stand part of the Bill." 

The motion was adopted. 

Clause 102 was added to the Bill. 

MR. DEPUTY-SPEAKER: There are 
amendments to Clause 103. Shri Ananda 
Pathak is not moving while the other Members 
are not present. I shall put Clause 103. 

The question is : 

"That Clause 103 stand part of the Bill". 

The motion was adopted. 

Clause 103 was added to the Bill. 

MR. DEPUTY-SPEAKER : There are 
amendments to lause 104. Shri Ananda 
Pathak is not moving. Shri Suraj Bhan is not 
present. I shall put Clause 104. 

The question is : 

That Clause 104 stand part of the Bill." 

The motion was adopted. 

Clause 104 was added to the Bill. 

MR. DEPUTY-SPEAKER: The question 
is : 

"That Clause 105 stand pan of the Bill." 

The motion was adopted. 

Clause 105 was added to the Bill. 

MR. DEPUTY-SPEAKER: The que tion 
is : 

"That Clau e 106 stand part of the Bill." 

The motion was adopted. 

Clause 106 was added 10 Ih Bill. 

MR. DEPUTY-SPEAKER: There are 
amendments to Clause 107. Shti Pathak is 
not moving. Shri Daga is not pre 'eDt. I shall 
put Clause 107. 

The question is : 

"That Clause 107 stand part of the BiU." 

The motion was adopted. 

Clause 107 was added to the Bill. 

MR. DEPUTY-SPEAKER: The question 
is : 

"That Clause 108 tand part of the Bill." 

The motion was adopted. 

Clause J08 was added to the Bill. 

MR. DEPUTY-SPEAKER: There is no 
amendment to Clause 109. 

The question is : 

"That Clause J 09 stand part of the Bill." 

The motion waof adopted. 

Clause J09 was added 10 the Bill. 

MR. D EPUTY-SPEAKER: At 4 O'clock 
we have to take up discussion und r 193. I 
think that in another 10 minutes we can take 
this up. 

SHRI R. VENKATARAMAN; I would 
request the House to have 10 minutes for 
this Bill. 

DR. SUBRAMANJAM SWAMY (Bom .. 
bay North ast) : You hould mak t 
request to me specially. 

SHRI R. VENKATARAMAN : Dr. 
Subramaniam Swamy is the man of th 
match. I request him specially. 

DR. SUBRAMANIAM SWAMY ; AU 
right. It is for Mr. Venkataraman. 

MR. DEPUTY-SP A : After e 
p this Bill, e hall tak up di n 
under R I 193. 
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M . DEPUT¥- PEAKER : The que 'on 
is : 

"That Clause 110 stand part of the Bill." 

T~ mption Was adopted. 

Clause 110 was added tt} the Bill. 
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statu:, quo ante and, a sucb, it cannot be 
agreed to. 

MR. DEPUTY-SPEAKER: I shall now 
put amendment No. 117 moved by Sbri 
Ananda Pathak to vote. 

Amendment No. 117 was put and nega-
tived. 

MR. DEPUTY-SPEAKER: The question 
I~"se J J J w,ps added to the Bill. is : 

CIQU 112 wa~ added to 'he Bill. 

Clauses lJ3 and 114 were added to the 
]Jill. 

Clause 115 was added to the Bill. 

Clauses IJ6 to 121 were added to the 
Bill. 

Clause 122 was added to the Bill. 

Clauses 123 to 125 were added to the 
Bill. 

lause 126- AMENDMENT OF 
ION 216 

SHRl ANANDA PATHAK: Sir, I beg to 
m ve: 

omit lines 19 and 20." (117) 

Sir, in the rincipaJ Act th anlonm nt 
Board was to pas the order but in the 
amending Bill the Board has been replaced 
by utiv. 0, 1 insist that Board hould 
be th authority. 

SHRI .P. SINGH DO: Sir, lau e 126 
ay 

"The pow un r tion 216 of th 
Act to permit th import of any ani-
mal in end d fbr human n umpti 
or the fi h f any animal lau h r d 
out ide the cantonment i prop sed 
t v t in th cuti cer ... 

Sir, th am ndment 

"That Clause 126 stand part of the Bill:' 

The motion was adopted. 

Clause 126 was added to the Bill. 

Clauses 127 and 128 were added to the 
Bill. 

Clause 129 was added to the Bill. 

Clause 130 was ade:kd to the Bill. 

Clause 131 was add d to the Bill. 

ClauS,fs 132 to 143 were added to the 
Bill. 

MR. DEPUTY-SPEAKER: The q\le~tjQn 
is : 

"That Clause J44 stand part of the Bill". 

The Motion was adopted. 

Clause 144 was added to the Bill. 

Clause 145 was added to the Bifl. 

Clause 146 was added to the Bill. 

Clause 147 was added to the Bill. 

Clauses 148 10 155 were added 10 the 
BilL. 

Oltlus J 56 and 157 were adthd tD 1M 
Bill. 

Clauu i58-AM 
S CTIO 

Amendment made 

Pa Ii 
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for "1982" substitute "1983" (62) 
(Shri K.P. Singh Deo) 

MR. DEPUTY-SPEAKER: The question 
is : 

"That Clause 158, as amended, stand part 
of the Bill." 

The Motion was adopted. 

Clause 158, as amended, was added to 
the Bill. 

Clause 159-AMENDMENT OF 
SECTION ]82 

Amendments made 

Page 40,-

after line 5, insert-

(jj) in clause (36), after the words' 'ap-
pears to the Board" the words "to be 
not prejudicial to the maintenance of 
ecological balance and" shall be inser-
ted.' (100) 

At page 40, sub-clause (jj) to (m) shall be 
renumbered as sub-clauses (k) to (n) rcspec-
tively. (101) 

(Shri K.P. Singh Deo) 

MR. DEPUTY-SPEAKER: The question 
is : 

"That Clause ]59, as amended, stand part 
of the Bill." 

The motion was adopted. 

Clause 159, as amended, was added to 
the bill. 

Clause 160 was added to the Bill. 

SHRI R. VENKATARAMAN: Sir, I beg 
to move: 

"That tru House do suspend claus 
(i) of Rule 80 of the ules of Proce-
dure and Conduct of Bu ines in Lok 

Sabha in so far a it requires that an 
amendment shall be within the cope 
of the Bill and relevant to the ubject-
matter of the clause to whjch it relates 
in its application to the Government 
amendment·, for amending Section 
284 of the Cantonment Act, 1924 for . 
inserting in that section a provision 
for laying of bl e-Iaw before each 
House of Parliament, to the Canton-
ments (Amendment) Bill, 1982, and 
that this amendment may be allowed 
to be moved." (3) 

My amendment No.3 is outside the cope 
of the Bill. Tllerefore, I am moving for 
suspension of Rule 80 and in its application, 
amendment No.1, under which we take 
powers to place the Rules and bye-Jaw made 
by the Cantonments on the Table of the 
House. 

MR. DEPUTY -SPEAKER : The question 
is : 

"That this House do suspend clause 
(i) of Rule 80 of the Rules of Proce-
dure and Conduct of Busines in Lo 
Sabha in so far as it requires that an 
amendment shan be within the cope 
of the Bill and relevant to the ubject-
matter of the clause to which it relate 
in it application to the Government 
amendment·, for amending Section 
284 of the Cantonments Act, 1924, 
for inserting in that ction a provi-
sion for laying of by -law before each 
Hou e of Parliament, to the Canton-
ments (Amendment) Bill, 1982, and 
that thi amendment may be aJlowed 
to be moved." (3) 

The Motion was adopt d. 

SHRI R. Y NKATARAM : i. 
hay just explain d, recommendation of. 
Sub-ordinate Legislation Committee obliSC 
us to place the variou bye-laws on th 
Table of the Hou e. There w no provi i n 
in the original Act b cau it w an old A 
of 1925. We are introducing he e y 
Arne dm nt No. J. 

.Vide S. No. 1 of amendment Li t No.1 circulated on 15.2.1983. 
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New Clause }.6O..4 

Alnendment made 

Page 40, aftcr line 33, insett-

Amendtne t 
of ion 
284 

160A. In section 284 of the 
principal A-ct, after sub-section 
(3) the following sub .. section 
shall be inserted, namely :-

"(4) Every bye-law made 
under this Act and every order 
made under sub-section (3) 
shall be laid as soon as may be 
after it is made, before each 
House of Parliament while it 
is in session, for a total period 
of thirty days which may be 
comprised in one session or 
in two or more successive 
sessions and if, before the 
expiry of the session immedia-
tely following the session or 
the successive sessions afore-
said, both Houses agree in 
making any modification in 
the bye-law or order or both 
Mou es agree that the bye-law 
or order shall thereafter have 
effect only in such modified 
form 01'1 be of. no effcct as the 
cas may be' ; SOt however, 
th t any, such modification or 
annulment shall be without 
prejudice to , the validity of 
any thins previou~y done 
und t that bye-law or order." 
(1) 

(Shri .. B. J(enkataraman) 

Clause 160A must be taken as a new 
clause. 

M& DE U ·S KJ3R: The qu tion 

P 40, Qj'te.r line 33, in r/:-

'Am! 4mont 
of section 
284. 

160A. In section 284 of the 
principal Act after sub-sec-
tion (3), the following sub-
cction h n be inserted, 
mely:-

"(4) Every bye-law made 
under this Act and every 
order made under sub-section 
(3) shan be laid as soon as 
may be after it is made, be .. 
fore each House of Parlia-
ment while it is in session, 
for a total period of thirty 
days which may be comprised, 
in one session or in two or 
more successive sessions and 
if, before the expiry of the 
session immediately following 
the session or the successive 

sessions aforesaid, both Houses 
agree in making any modifica-
tion in the bye-law or order 
or both Houses agree that the 
bye-law or order should 
not be made, the bye-law or 
order shall thereafter have 
effect only in such modified 
form or be of no effect as the 
case may be; so, however, 
that any such modification or 
annulment shall be without 
prejudice to the validity of 
anything previously done 
under that bye-law or 
order." (l) 

The Motion was adopted. 

MR. DEPUTY-SPEAKER: The question 
is : 

"That New Clause 160A be added to the 
Bill." 

The Motion was adopted. 

New Clause 1601'1 was added to the 
Bill. 

MR. DEPUTY-SPEAKER: Clause 161-
Mr. Daga is not available. 

The question is : 

"That Clause 161 stand part.of the Bill." 

The Motion was adopted. 

Cf, 
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Clause 162-AMBNDMENT OF SECTION 
287 

MR. DEPUTY-SPEAKER: Now Clause 
162. Mr. Ramavatar Shastri. 

SHRI RAMA V ATAR SHASTRI: I am 
moving aU the amendments. 

Page 41,--

omit lines 17 and 18 (33) 

MR. DEPUTY SPEAKER: I shall now 
put amendment No. 33 to cJause 162 to the 
vote of the House. 

Amendment No. 33 was put and 
negatived. 

MR. DEPUTY-SPEAKER 
tion is : 

The ques-

"That clause 162 stand part of the Bill." 

The Motion was adopted. 

Clause 162 was added to the Bill. 

MR. DEPUTY-SPEAKER: Clauses 163 
to 167 : there are no amendments. 

The question is : 

"That clauses 163 to 167 stand part of 
the Bill." 

The Motion was adopted. 

Clauses 163 to 167 were added to the 
Bill. 

MR. DEPUTY-SPEAKER: Now conse-
quential amendments. 

SHRI R. VENKATARAMAN : This is 
a consequential amendment, just to re-num-
bert I move amendment No.2 and also No. 
67. 

I beg to move : 

"At page 40,41 and 42, clau I60A 
to 167 hall be re-numbered as cJau 
161 to 168 re pectively."(2) ~ 

.. 
MR. DEPUTY· 

tion is : 
. • ques-

"At page 40,41 and 42, clauses 160A 
to 167 Shan be te- .nbercd 
161 to 168 respectively. (2) 

The Motion was adopted. 

Clause I-SHORT TITLB AND 
COMMENCEMENT 

Amendment made: 

Pag 1, line 4,-

for "1982" substitute "198 •• (61 
(Shri .P. S/nah 

MR. DEPUTY· SA , 
tion is : 

"That clau e 1; as amended, 
the Bill. 

The Motion was adopted. 

d att 

) 

Clause 1, amended, was added to the 
Bill. 

ENACTING FORMULA 

Amendment made : 

Page 1, line 1,--

for "Thirty-third" substitute--

"Thirty-fourth" (60) 
(Shri X.P. Singh Deo) 

MR. DEPUTY-SPEAKER : The qu -
tion is : 

"That the Enacting Formula, 
amended, tand part of the Bill. ' 

The Motion wa adopted. 

The Enacti R rmula. a 
was added to tn Bill. 

MR. DBPUTY..;S Lli~.&'I".I.iO 

tion i 
• • 

II , t tb T 
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The Motion was adopted. 

The Title was added to the Bill. 

SHRI K.P. SINGH DEO: I beg to 
move: 

"That the Bill, as amended, be 
passed." 

MR. DEPUTY-SPEAKER 
moved: 

Motion 

"That the Bill, as amended, be passed. 

SHRI AMAL DATTA (Diamond 
Harbour): During the consideration of the 
Bill, I had the opportunity to speak. I made 
two points already. 

~T '("fqlcRU( ~mn (qc;:rr) : ~ crt ~ 
@ ~ q~ GiT~~ CfTffi ~r I ~Cfl~ ~t ~ 

·~1 ~; wf~ Gfm;:r@ ~CflT I 

MR. DEPUTY ·SPEA KER : This is a 
very importa~t di ·cussion. We have reques-
ted the members to cooperate. 

DR. SUBRAMANIAM SWAMY: You 
keep it for tomorrow. 

MR. DEPUTY-SPEAKER: We have to 
complete this. Then I can stop him from 
speaking and finalise the Bill. 

SHRI RAMAVATAR SHASTRI: I also 
wanted to peak. 

SHRI AMAL DA IT A : I made two points 
regarding the constitutionality of the Bill. 
I aid, Parliament does not have legislative 
competence to enact the Bill. 

MR. D PUTY-SP AK R : That you 
mus\ have done at the introduction stage. 

SHRI AMAL DATTA: That was not 
done. But that does not matter. 

SHRI R. V NKATARAMAN: May I 
just explain? I know your point. 

DR. SUBRAMANIAM SWAMY : He 
al ked for ome time. 

M . D UTY -SP A R: Tbi h If an 

hour will be given. There was a request 
from the Government. You don't want to 
oblige the Government. 

SHRI AMAL DATTA: I was assured 
by the Chair at that time that the Minister 
will answer to my points. The Minister only 
said whe~her Parliament has competence or 
not is a question which will be decided in 
another forum meaning thereby court : this 
is not a fit matter to be raised here or 
debated here. Therefore, he did not answer 
my points. My point is this. This is the point 
which can be taken even at the first read-
ing of the Bill or the second reading of the 
Bill or the third reading.of the Bill. It was 
taken up at the second reading of the Bill 
but was not answered. Now, I want to quote 
from page 469- Kaul and Shakdher. It 
says as follows : 

"Where the motion is opposed on the 
ground that the Bill initiates legislation 
outside the legislative competence of 
the House a full discussion may be 
permitted thereon." 

This is only to show that the legislative 
competence is a subject which can be .... 
(lnterruptions) But they have not answered 
that. That is my point. I hope good sense 
will prevail and they will withdraw the Bill 
on the ground that this House is not compe-
tent to pass that legislation. (Interruptions) 

~T ,(1+W!4E1I,( ~~, (qc;;r): \3q Iv:r~ 

\iff I It ~ fGf~ if sr~J£ -CfT;q;r q~ ~ GfR;~ 
:qr~ 'iT I ~fCfl;r fctlm CflT ~ol q QI ~ if@ 
'IT, ¢~lt t:f@ ~ ~CflT I ~Q: ~m Cflf GfTff 

& fCfl 1 924 if ~G arrq ~~ ij Qih"Ff ~ ~ I 
~fCfl~ if(T ~cro., ~~ ~ ftf; f~tr ~q it arrq 

;r W ~ Cflt lf~t ilw fctKfT ~ \3'mt ~~ ~q~ 
~ fCfl anq m CflT ttTcHT ttl) Cfll{ ~if ~r~
fcq 3TTNim Cflt ~lfTG1 ij' ~ qp.f« ~ ~ ~ 
\if) ~~~f \ifijaif~ srurr~f if f~Tq; ~ I 
anY1fl) iITi Cfl) ~m ij' ~ro ~ ~T 
:qrf~ I 

arrq ~ • ctt ~~ Cfl) qt:q m1"I' aCfl ~ 
f~ ~ ~~r~, ~ ~ ~ fifllIT~, ~ 
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qf:q ~r~ ~ ctilf 'f@ ~~T ~¢ I ~ Gli 
ii ~ CfT~ sf~T~c ~ ~if ~frfi~ ~~ arf~· 

~ 

~) Cf;) tfill.ctl~ foo tflfT ~" ~ ~~ ~T ~, 
~CfiT \7lITGT ij- \ilfRT arfaCfin:: ~ :qrf~ I 
anfl ~ ~CiiirCf~feq anftnmt f~ ~~ ij- fGf~ 
'fi~ff ~, ~'fir~ ~ij' Gfn=r CfiT \ifFfm ~ I ~ 
aT GT"T~ ~~ 'liTe ar)i ~ 'fi~ ~r~feq 
3T1fffiri ~ f~(1rffi Cfi{ tTl=~T~ f!nCfi'r~ 1F?[T 
ll~TGlr ~ qTtf ~~ft ~ I \V~)~ ~~ ~ f~~rq) 

C:llnh.n~T 'ITT CfiT ~,~ff~ arTCf~~ \3''lCfiT ~cR 
\;lfTGT 3lfg'flr~ ~;;r ~ ~;;TfuiSJ "~T tnr~crr I 
it crT lf~ iifT;;;;r :qT~aT ~ ftf) ttr"ti CfiT \;lfr~T « 
\i'lfr~T atfaCfin: f~lt \ifT;r :qm:lt I iifT ayri ~ 
fufcrf~lf;; ~~T~ ~ \3';;Cfil' ~~ij(; crri ij- ~cr 
~ =iir f~~, \3"1CfiT ~fl1f~., rm~q-rf~CfiT 
~ mq ~~;;T :qTf~ I 3flTT ffCfi anq ;r ~« fGf~ 
if '3'«CfiT CfiT~ OllCf~qr ~T ~{iT ~ I aT ~ ~ 
~m fCfi ~B" ~q~qr 'flT ~~ aih: m~ @ 
~ u~e- 'fiT Cfi~l-~ 11cr CfiTf\if~ erfFcp er)i CflT .... 

\i'lfTGT ij' \"TlTTGT U~ff ~TR;r~ om: arf&Cfirro:rl .... 

~ ~T~ 'f)T ql~T ~tfffa ct)f~ I arfuCfln:T 
~1~ ~~. ~ ~T iifTff ~ aih: \ifT 11., it atT~n 

~ Cfl~ ~ I ~~Cf~~ ~sr~eo:if tf1T tifTff \1T t=tW 
~;ffi a:m: ~ ~T ~ iifTff ~ I w :qT'i 'f)l' 
(tCfi~ I :;nf~~ om: arTi Cfl) \"TlIT<{T ~ \i'lfm 

~~T:qr~~ I 

MR. DEPUTY-SPEAKER: Now, the 
Minister will reply. 

SHRI R. VENKATARAMAN : As 
regards the first point, about the competence 
of Parliament to legislate, I draw the atten-
tion of the distingui hed Member-who is 
said to be a brilliant lawyer- to the Seventh 
Schedule to the Constitution of India, List 
I in the S venth Schedule enum,erates the 
powers of Parliament. Item 3 of the list 
reads as follow : 

'Delimitation of cantonment areas, 
local self-government in such areas, 
the constitution and power within 
such areas of cantonment authoritie 
n4 the. re$U)atiQn of bo accom-

modation (including th control of 
rents) in such areas.' 

This is within the competence of Parlia-
ment. And it is weJI-known in this ParHa· 
ment, that individual provi ions, if they 
offend, they wiJl be looked into ; by the 
courts. Whether Parliament ha c mpetence 
or not, must be decided in relation to the 
List, whether any individual provision in 
the BiIJ or the Act violates any of the Consti-
tutional provisions or otherwise, mu t be 
decided by the court. Therefore, there j 
no point at all with regard to the onstitu-
lion. 

As regards Shri Shastri's point, my collea-
gue has already replied. Only thing is Shri 
Shastri was not here to hear it ! 

MR. DEPUTY-SPEAK R : Now, the 
question is : 

"That the Bill, as amended, be passed." 

The Motion was adopted. 

MR. DEPUTY-SPEAKER: Now we go 
to the next item. Discu sion under Rule 
193, Dr. Subramaniam Swamy. 

16.24 hrs. 

DISCUSSION ON TH STA T MENT 
MADE BY MfNfST R OF HOM 
AF AIRS ON 4.5.83 RE : IN DENT A 

PATIALA ON 2 0 MAY, 1983 

MR. DEPUTY-SPEAKER: Dr. Subra .. 
maniam Swamy to raise a di cussion on the 
statement made by the Mini tcr of Home 
Affairs in the House on 4 May, 1983 
regarding incident that occurred at Pati J 
on 2 May, 1983. 

AN HON. M MBER: We will caJl him 
193. 

MR. DEPUTY-SP AK R 
is a di cu sion under 193. 

Y , t • 

DR. SUBRAMANIAM W Y 
(Bombay North t): I would Ii to 
be in with a point of propriety. 


